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2 The lon'b1e Mr. Justice 
U.N. Chowdh,, 
Vice..chaja n  

The Hon'blo Mr, S..Hajra 
Administrative Meuber. 

Neard Mr. S.$arma, learn. 
ed counsel for the appLicant. 

Issue notjce to show cause 
as to why the conte,t proceeding 
shall not be initiated. 

List on 5 93.2003 for 
orders 
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C.P08/2003 (C.A80/95) 

, 
• 	•. 

1803.2003 	 Notices were served on the res 

• 	pondents. No reply sb far filed. Further 

• 	three weeks time is given to the respon 

dents as a last chance to file reply if 

any. 

ist on 9.4.20034 

• 	 \rjce-Chajrman ,• 
bb 

904.2003 	Heard Mr. S.Sarina, learned 

counsel for the applicant and also 

Mrs. R.S. Choudhury, learned counsel 

for the respondent Nos. 1,2 and 3. 

Mrs. R.S. Choudhury, learned 

counsel for the respondents stated that 

the order passed by this Tribunal, 

affirmed by the High Court 

is duly complied with and to 

that effecb the order bearing No.RC(R) 

14/94 dated 7.4.2003 was passed and 

offered the appointment to the applic-

ant on the terms and conditions laid 

down in the mnorandum. A copy of the 

said order is placed on records. 

Since the order is complied with 

there is no justification for continu-

ation of the proceeding. Accordingly, 

the C.P. stands clossed. 

Vice-Chairman 

mb. 
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BEFORE THE C:ENTRAL ADMINISTRATIVE TRIBUNAL. 
UWAHATI BENCH 

CF'NOF. 	of 20ll03 
O.A.NoBOc'f 193 

BE TWEEN 

Shri Dhruvendra Kumar 

........ 	App1icart. 

-VS.- 

Union of India & Ors. 
0F:espondents. 

• INTHEMATTER OF 

An 	application under sect icri 17 of 	the 

Administrative Tribunal ACT1963 for drawal of 

- contempt proceeding against the ccntemners for 

their willful and deliberate violation of the 

Judgment and order dated 15.797 passed in OA 

No08/95 which was subsequently upheld by the 

Hon'ble High Court vide it's judgment and 

order dated 198.2. 

-AND- 

IN THE MATTER OF 

An application under Rule 24 of the c:entra]. 

Administrative Tribunal, (Procedure) Rule, 1987 

for execution of the aforesaid .judgment and 

order dated 15.7.97 passed in DA No0 15.7.97 

passed in OA N':'0 8/95 which was u:':infi.rmed by 

1/ L 

1 



the Hon bi e High Court vi de ± t s judgment and 

order dated 1982 passed in Civil Rule 

No 5864/S 

P ND 

IN THE MPTT ER OF 

Sri Dhruvendra Kumar 

At present working as Research csso': iate in 

the All India C:o-Ordinated Research 

Orcianisation of Rodent Control, Division cJ 

E nt orro 1 octy , i C: , Resea r c h C:omp 1 e.".: Umr o± 

Road Borapani , Megiai aya 

Smt Shashi Mishra 

Secretary, ICPR, Kr ishi Shawari 

New Delhi 

Dr. Manqala Rai 

The Director i%enerai 

IC:R, Kr ishi Bhawan 

New Delhi 



3) Dr. K. M. J3uzar Baruah 

The Direct or , ICF.: Resear':h Complex for NEH 

Rection, Umroi Road, Borapani , Mecjhalaya, 

The humble pet it ion on behal f ott he petitioner above named 

'MOST RESPECTFULLYSHEWETH" , 

1 	That the petitioner praying for his appoi ntment to the post 

of Technical Officer, T-6 (Entomology) , in ICAR preferred UP 

No8/95 bef':'re the Central Admi nistrative Tribunal, c3uwaha ti 

Bench 	In the year 1933 the Respondent! Ccntemners iued an 

advert isemerit for the post of Techni cal Off i. cer T-6 (E:r)tcm'I':cIy )  

along with other posts The petitioner applied for the said 

and was selected by the duly constitued siect ion Commi tte& 

However,  , he was not given the appoi ntment on the car ound bhaL he 

was over aged for the sai ci post Being aggrieved the pet i 1; ic'ner 

preferred aforementioned OP N:' Be/i (95 and the Hon ble 1 r i buns 

relying on a pre .vious •judgment dated 9 6 97 passed i. n DA No 

78/95al lowed the sid CA vide it's •judgmert and order dated  

15 7 97 di re':t i ncït he Respondent/ contemners to app':::'i nb the 

pt it ioner/ contemners to appoint the pet it ic'ner in the said po:t 

within one month from the receipt of the said crder.  

A copy of the sa i d judgment and or der 

dated 15 7 97 is annexed herewith and 

(narked as Anneure-i K 

11 
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2 	The contemners challenging the legal ity and val idity of the 

said Judgment dated 15797 preferred writ petition before the 

Hon'ble High C:ourt which was numbered and registered as Clvi]. 

Rule No 5864/9B The Hon' bie Hiqh Court after hear i nc the parties 

to the proceeding was pleased t ci dismiss the said w'r I t pet it.icn 

upholding the judgment of the Hon Lie Tribunal with a further 

direct ion to appol Fit the pet ± t loner in the post of Te::hni cal 

Diii cer T-6 :Entcmu:'iogy from the due date with not lone I ii xat ic:n 

of pay with all service benefits0 

A copy of the said .judctmeht and order 

dated 19 S 82 is annexed herewith and 

marked as Annexure-20 

3 	That the petit ioner states that on receipt of the aforesaid 

Annexure-2 Judgment he submitted the same be fore the contemner 

NO 3 praying for imp lementat ion : f the same, t.hrouch a 

representation dated 11 9 2082 The contemner No.3 however, did 

not respond to his said representation Situated ihus he 

preferred ancit her two representations in the form of reminder 

dated 70 ii 002 and 270 11 82 b.......he coritemnerhave not yet 

implemented the said .judçiment 

C:cipies 	of the 	representation 	dated 

11.9.02, 7 11 02 and :27 11 . 02 are annexed 

as Annexure-3,4 &% respectively0 

40 	That 	the ccintemners having full knowledge about 	the 

Judgment and crdr dated 19080 2002 upholding the Judgment: of the 

4 



Hon' ble Tribunal's order dated 13.7 97, violated the 	same 

willfully and deliberately and for the said action they are 

liable to be punished severely for their such contemptuous act 

S. 	That the petitic'ner states-that both the judgment passed in 

his favour are very clear and unambi. guous and as such and as such 

there shc'ul d not have been any di ffi cul ty in implementing the 

same 	In fact, in the •judgment and order dated 1!3 .7.97, the 

counsel for the contemners assured the Hcn' ble '1 :L buna.i in 

respect of the appc'i ntment in ques .F; ion within the st ipul ated time 

frame, but instead of implementing the same they prefer red  the 

writ petit ion before the Hon bie High C:ourt ..... he Hon bie Cour 

after hearing the parties to the proceeding dismissed the said 

writ pet it ion reiterating the ciperaF; ive port ion of the ,judqment 

passed by the Hon' ble Tribunal with a further direct ion to 

appoint the petitioner in the said post within the stipuiaF;ed 

time'frame However, even after expi ry of the per iod from the daF; 

of • udgment the contemners are yet 'to issue any such order of 

appointment appointing the petitioner to the post of Technical 

Off i cer , T-6 (Entomology) in ICAR , B.orapani linde r"these facts 

and ci rcumstarices the Hon' bie Tribunal may be pleased to draw up 

appropriate contempt prcii:eeding against the :cintemners for thei 

will ful and deli berate vicilat ion of the Annexure-i & 2 judgments 

and accordingly pun :1 cli them severely for their a Iciresai.d 

inaction The Hoh' bie Tr i hunal may further be p1 cased to l::.se 

appropriate and necessary order for implementation of the sal d 

judgments invoking Rule 24 oft he CAT (procedure) Rules, 1387. 

t-~
" 



I. ' 

6 	That the petitioner has filed this petition bonafide and to 

secure ends of .just ice 

In 	the 	premises aforesaid it 	is 	most 

respect fully prayec that Your Lordships W:iU I d 

graciously be pieasedt to draw up contempt 

proceed i rig agai net the contemner for their 

will ful and deliberate violation of the 

judqment and order dated 13 .7.97 

8/9 passed by the Hon ble Tribunal which was 

upheld byt he Hc'n'ble Hio:h Cou - tvide :Lts 

Judgment and or der dated 19 B 12 passed in CR 

No 3864/9B, w I t h a fur t her direction to 

implement the said Judgments fi.trther arid/cr ,  

passed any such order/orders as may deemed 1 :1 t 

and proper.  

And for this act of kindness the humble p  .itioner as in duty 

bound shall ever pray.  

ro 



AFFiDVIT 

I Sri Dhruvendre. Kumar,  , aqed about 46 years 	Sort of I 

Kumar 	presently working as Research Associate in the All India 

Co-ordinated Research Orqani zation on Rodent Ccntc1 Division ci 

En torno 1 ociy , i c: Fsea. r 	h L:O(rip I e? Urn r ci F:ia d , 	Barapani v  

Meghalaya , 	dci hereby sc'lemrily aft i rm and state as 	fril lows 

1 	That 	I am the peti ticiner and :t am acquai ntec: 	w:i. ti'l the 

facts and circumstances of the case I am competent to swear this 

affidavit 

2. 	That the statements made in this affidavit and in the 

acccimpanyi ng 	application 	in 	paragraphs 	' 	-,.... 

are true 	to 	my 

nc'wludqe those madep Lit 

matters of records aret rue to my information derived 

trierefrcirn innexures are true copies of the cr i gi na is and 

grounds urged are is per the ical advice 

And I si cn this affidavit on this thH 9
.

1  th day ci 

Q\fl 	)-oo 

Identified by c' 

Depc nent 

__ 	 _J 
S 

Lk b- 
wan 

/ 



flE.eFi C:HARGE 

Smti Shashi Niishra, Secretary, lOAF:, Kr ishi Shawan, New Delhi 

Dr .Mana1a Rai , the Di rector 3eneral 1CP!R, Krishi Shawan, New 

Del hi Dr. K. Ni. 8uzarbaruah the Di rector •ICAR, Research Complex 

for NEH Recjicn, Limrc'i Road, Sorapani , Meghalaya, have willfully 

and deliberately vicdated the Judgment and order dated 15.7.97 

passed in OA Nc' 80/95 which affirmed by the Hon bie Hi çh Court 

vi de it s Judqment and order dated 19.8.0:2 passed in OF: 

No 5864/98 and as such they are :Li&:1 e to be pun i shed i. nvok i rig 

the contempt of Court Act. 1971 read with section 17 of the 

Administrative Tribunal Act, 1985. 

jot ,  

S 
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IN II 112 CLN rRAI ADt\1IN!SII,\Ij\T I'ILJNA 
C; UWAI1/\Ij UFNCI 

Original Apljc000 Nos.79, 80, 81, 82, 85, 137 & 146 of 1995. 

Date of decision: This the 15th day of July 1997 

The I 1@n'bjc Mr Justice D.N. 11uruhc, ViccChairma,i 

The Hon'ble NO G.L, Sonlyine, Adwhktrotic Member 

Lakshn i Nuravoi SIOCh (O.A. No.79/95) 
Dhrtjvcndr; Ku mar (0. A. No.80/95) 
•li ibhuw 	Kr Sinho  
Ramvjjs I\USj1W3h 

S. R.C. SOChit) (0.A.Nu.85/95) 
Shri Dhruyc,icjt - 0 Kumar (O,A.Nf 1:37/95) 
Shri Shatrugh,,11 Vorm • brs  

By Ad)(0 MF UJ<, sI.r)a & Mr 5. Surn)u. 
• 	 versus - 

Union of India and Others 

13v Advocate Mr S. Au, Sr.  Mr G. Sarna, Add!. C.G.S.C. and 
Mr A.K, Chnudhury, d'\tj(II. 

0 i 	I.) E ! 

Al I 	the 	
above angina) applications involve con) 

(IUL'St O1S of law and Similar IUCIS. 	Iherelore, we propost\ to 
dispose of all ih 	

origin) apphciijons by this comtl)(n ordtr. 
FaCts 	for. the 	II 	:': of (lOiiisa) 	(f these 	ii 	IL 	itn 	UQ t)S 
follows: 

'l'hc 	flppIiçnts have 	nyu 	\orkiiug in the 	5n 
,r 
 ACricliltuir-il 

 
1 C. 

 
WIt 	I))' 	''? 	•\ 	1 	>.t!t)3 	f.1 	 Ii) 

2. 	I; 	'I 	ii 	j,. 	
:',. 	

•, , 	 'ii 

-''-"3 	
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ulongviilh others subiiiitted 	.ipiicatiuris 	for ai: :ioti1 	to 

said posts. They were culled for to appear before a Selection 

Board in the month of March 1994. They appeared before the 

Selection Board and the Board after considering their merits,. 

selected them for appointment. The selection so made had been 

• anproved by the Competent Authority. The second respondent, 

thereafter, issued Annexure B letter dated 4.8,1991, In the said 

letter, it was observed that the third respondent being the 

appointing authority was conipelent to make order for appointment. 

The applicants further slate thai. In spite of such selection, they 

were not appointed. Feeling aggrieved, they subin it. ted individual 

representations to the authority concerned but to no avail. Hence 

the present appl CL1t ions. 

3. 	In due course written statement have been filed by 

the respondents. in their written statements they state 	that 

the mutter was under process and it was tukcri by the Council 

l-leudqunrter. 

 

'1 , 1)o applicants stale that undcr similar situation, 

wioiher applientluit was filed (O.A,No.7if95, S. Verinu vn- Union 

of india and otliersi. The said original application \VaS disposed 

of on 9.6.1997 by this Tribunal with a direction to the respondents 

to appoint the applicant the said original application as per 

the select list within a period of one month. 

In the aforesaid case, during the course of hearing, 

Mr S. All, learned Sr. C,G,S.C. very fairly submitted thut the  

applicant was going to he tiliatlitted  by the rcspt.intlenls pursuant 

to 	his 	SeiJeti011. 

We have heard Mr S. Sat in a, learned counsel for the 

ppliunt.s 	ael 	;r 	,. ,II, 	•,:d <- r 	(.(..'-.C.. 	Mr 	Srinu ,hinits 

that 	the 	IH'iIt 	::s:rtr:lyr rd 	iv 	he .ad:r 

by 	this 	I 	ii!wi;l 	iii 01t ,  

i\ct;t>rdi;iglv, 	siutilur directioti 	sliuld he 	icn 	in the 	preiit 

:11Iieili 	•k. 	'-,lr 11am 	IIi- 	in' 	tin'  



Mr S. Sarina. 

hearing the learned counsel for the parties and 

on perusal of. the aPPlicaticins we are of the opinion that the 

present original app]icatioiis are squarely covered by the order 

passed in O.A.NO,78/95 on 9.6.1997. Theiforc .ve 
 chspose of 

these OPPLICations With a dircctj1 to the roml,cindents to appoint 

the applicants within a period of one month from the date of 

recipt at this order. Mr S. 
All tilso ittForjti; the ltihiiwi 

tiiire 	will 	be 	tin 	difficulty 	or 	the 	authority 	to 	iIppOitll 	the 
appi icarits within that period. 

7. 	
Mr B.K. Sharma, learned counsel appearing on behalf 

of the applicants also SUbniitS that the applicants were selected 

earlier. However 	they had not been alpointed, On tb 	other 
hand, 	Subsequent 	select 	list was prepared and the persons 

• 	 5 ihseqnreritly 	selected 	liii 	heir 	nlIedd, 	1 ht' 	ii Io 	wet e 
not 	only 	iirt,jtrnr' 	hit 	also unlr(msonhie 	and 	unfair. l.t'arnt•d 

coUliSel Mr S. AU has not (iklut(d the 	I lOW(v( 	we art' 

not inclined to pass any order at this stage. We leave it to 

• 	 the authorities to decide and while deciding the matter the 

athorjties shall take into consideration the case of the lrcsent 

applicants who were earlier selected, 

8. 	
The nipphi(:urjois are i.ccOrdjrIy disposj ci. I owevor, 

I 1 	fact s 
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IN THE GAUHJTI HIGH cOUnp 
(THE 

HIGH COURT OF ASSAM NAGALD 
MEGHALAYA MANIPUR TRIPURA  

MIzOppj1 & ARUNACH PRADESH 

_C1v1L RULNO. 5Q64/98 
PETITIofls 

The Secretary to the Govt of India, 
Minlstry.of Agrlc u l 

• 	 righj Bhawan,.New Delhi, 
The Director Ceneral, 
1ndian COuncil of 

Arjcu1ture Research, 
1<rsihj t3haWafl,New Delhi. 

2, The Director General, 
Indian COuncil of Agriculture Research, 
Krjshj Bhawan,New Delhi, 

The Director, 

Indian G'ourjcjl 
Of AgriculturalResearch, 

eserrch Comp1eXNE RgiOn,Borp8j, 
m eghaalaya.  

3NDT. 

Shri. Dh'rtjendra i<umar, 

At present working as Re.jrch Assocj a t 
All India Coordinated Research Organjj0 
On Rodent Control L) Jvi!j ion of Entomology, 
ICAR comP1ex.Borapanh,Meghlaya 

BEFORE 
THE HON'BLE THE 

CHIEF JUSTICE MR 

TILE FLON'aLE MR JUSTICE Ba 
DEB. 

• 	

' . •. 

!MoctCI 

fit 	rr 4 

OtI, of 8pptIc8flon for 
(ho copy, 

O(.)'2. 

a- 
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FOR THE P'ITIONER s Mr.KN Choudhury, 

Mr. P. T3howm ick, 

Mr. E3C Des, 

FOR THE RESPONDENTS z Mr. 131< Sharma, 

Mr. S. Saa, 

Mr,L71( Najr, 

DATE OF HEARING 	i 19.08.20020 
	 S t 

DATE OF JUDGMENT 1 19.08,2002. 

AND ORDER. 	 I I' 

(Honble P.Naolekar,CJ) 

Heard Mr KN Choudhury, 
learned 5enior,counsol 

for the petitioners and Mr. 13K She rint, lea-rned senior 
COUflSOl for the respondent, 

2. 	An advertisement was issued on 20th August, 
1993 for v'arjous posts including the post of Technical 

Officer (Entomology )T-6 by the 
Indian Council Of 

Agricu1tur 	Research (ICAR), The sOle respondent 

Dhruvdra Kumar applied for the . aforementjpfled post 
and was duly select ed by the selection committee. 

However, he was not given appointm 	on the ground 

that at the relevant time, i.e. on 1.1,93. as mentioned 

in the advertisement he was over aged, being 40 years. 

The advertisement issued shows that there wr two 

Qt3 QVQ11 db1C for Tocnjc1Qffjc 	T..6 (ôm1o) 

Contd.. 

.1 

• 	•,•• 

'SI 	 S 
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[ 	 i L 	' 
3 . 

in the 1 ian Council of Agricultural Research, 

The essential qualification reqliired for the 

post was(j) 2aMhn1r10A3xl3ache1ors Degreo in the 
relevant field and (ii) Five year's experience 

of.  
Exten3ion/Trainlng and developm 	in the relevant 

fiè].d, The general conditions in the advertjsocnt 

show that the age limit for the T-6 grade posts 
bearing scale of pay of Rs. 200..4000/_ is 35 

years. It further specifies that there will be no 

ago limit'for he employees of the ICAR. The res-
pondent•5 appointment on the post of Technjcai 
0 fficor T-6 ( Erftomology) wa withhj by L11fa1111j 

council of AgriculLural 
Iescarch and therefore1  

he dhallenged the orler whereby 
his appojnttnent 

has been withheld before' the Central Admthistratjvo 

Tribunal Guwahati I3ech. The Central Administrative 

Tribunal by its order dated 15.7,97, relying on 

the previous decisj0 given in O.A.N. 78/95 (
s  

Verma Vs.U.nion of India and others) decided on 

9 .6.97'and the concession made by the learned 

coufl5el aPPearing for 
the 1ndjan Council of 

Agricultura Research, directed that appointment 

be given to the respondt within a period of one 

month. Aggrieved by the said order dated 	15. 7. 97 
the present petitjn has been filed before this  
Court, 

Cofltd.. 

\frtP 

dv OCU 
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3. 	
It is Contended by the learno Counsel for the 

	a 

petitioner8 that the respondent not being a regular 

employee of the Indian Council of Agrjcu1tui Research, 

no relaxation in atje could have been given to him, 

he being 40 years of age on 1.1,93, On the other hand 

it is subjtted by the learned counsel for the r
0 sPOnddnt  

that the respondent being the einployee of ICAR who has 
 

been appo1ntJ as Research Associate from 1985 he was 
 

entitled for age rolxatjon and the order of the Tribunal 
	

a 

directing to cjive him •Ppojntrnent is in ACcOjance 
with law, 

4. 	Th 
u, th roal purposo Of cjiving age 

rolxtjo 
appears to be that the perso 	who are working with 
the ICAR Should b permitted to apply for the po s t s  
advertised by the ICAR, at any time without there 

being any ago bar so that experjen 
- 	 v1 tne 	 a 

ifl3titutjoflal functjonjna can h 

Xk 

en Lenet1t of 

by the institution.The age relaxation isgiven 
 

only whe; the lfl3titutional candidates are qualified. 

The selection of those candidates will be purely On 

merit, The person3 who are carrying on job with the 

ICAR if are given age relaxation that is quite justified 

and is in accordan ,-
e with the scheme of the ICAR, Whex 

we take into cOnsiderationthese facts, employment of
,  

the rocpondent with the ICAR ha,j to be lIberall y  
c
onstrued and would not be a regu1r employnient as 

contended by Shri Choudhury, learned counsel for the 

Contd., 

- -- 

 

 

a..'.  



4• 	
For the reasons aforesaid we do not find any 

infirmity in the order passed by the tribunal. We now 

direct that the respondent shall be given appointment on 

the post he was selected from the due date with national 

fixation of pay with all Other service benefits, except 

actual Payment of the salary, within a period of One month 

from today. In the facts and circumstances we do not impo
se  

Costs and it 3hail be borne by tho partie 1  
sd/B DE 	Sd/P.P.NAOLER 
JUDGE 	

CHIEF JUSTICE 

•. j 	.c.SLCftd )Ø. ut PiltLo ....... 
Phjugo bylTypohy.... 	

\i 

1/ 	 Ii Jr j/ 
Dat. 	 ' 
Upctc 	(Cct74 

Ciuhati mrA Cut,v 
At4ji WIS Ic;, 	, 

t. 

• .4 

I- 

, 

ate- OC 

I,  
I  / 

/ 

1j 	
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ICAR, The respondent who carries on resea'ch work was 

appoãntecj on 6th Nay,1985, as Research Associate 
in the 

ICAR and sInce 
then he has been working in the same post. 

Nearly eight years have passed.of his working with tho 
institution and thereafter he applied for appointment 

in the post advertised, i.e. Technical 
0fficer T..6  

(Entomology). Considering the füct that the rospordont 
was working with the ICAR for eight years, the age 

reaxation, which has been given to him, cannot be 

faulted with and according to us is in accordance with 

the General Information Clause_i of the advertisement. 

We need not go into the question whether th 
e..respondent .' S. 

was 	regu1r employee or not, on the intrpretatjon 

given by us to tho Gonora]. inforntion Cu..i, it is 

sufficient that the respondent Was working with the 

ICAR at the time ho applied for the post of rechnji 
0
fficer T-6 (Entomolog ) for claiming relaxation of age. 



- 	 1 	. 	 N 	. 1E 
Date: September 11,2002 

The Director 
ICAR Rcscarclomplcx for NEI-1 Region 
Umiam-793103 
Meghalaya 

Sub. : Request for implementation ofjudgment and order dated 19. 8.02 passed in civil 
rule No. 5864/98. 

Sir, 

With due deference and profound submission I beg to state the following few 
lines for your kind consideration and necessary action thereof. 

That I, claiming my appoi ntinent to the post of T-6 a fler due selection, preferred 
OA 80/95 before CAT, Guwahati. The OA was preferred because of non-issuance of 
appointment order. The aforementioned OA was allowed by CAT, Guwahati on 15. 07, 
1997. Challenging the aforesaid order dated 15. 07. 1997 the authority (ICAR) preferred 
a writ petition bearing civil rule No. 5 864/98 before the Guwahati High Court. The 
Hon'ble High Court after hearing the parties to the proceeding was pleased to direct the 
petitioners (ICAR authority) thereto to appoint me to the post of T-6 with consequential 
service benefits within a period of one-month w.e.f. 19. 08. 02 (copy of the judgment 
passed on CR No. 5 864/98 is enclosed for your ready refercnce). 

Under the above fact and circumstances I pray your honour for implementation of 
the judgment dated 19. 08. 02 at an early date and to pass necessary order to that ciThet. 

Thanking you, 

Yours faithfully, 

Nql~~ 

End. : As above, 

(D. Kuinar) 
Research Associate 
Division of Entomology 
ICAR Research Complex for 
NEH Region, Umiarn, 
Mcghalaya 
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F.Noç/AG/RodentJPF/ F-26 
	

Dated 07 November, 2002 

To, 
The Director 
ICAR Research Complex for NEH Region 
Umiam 

(Through proper channel) 

Sub: Implementation of the Judgement of the lJon'blc High Court in OA no. 
5864/98 

Sir, 

With due regards, I beg to draw your kind attention towards my prayer dated 
11.09.2002 for implementation of the judgement of the Hon'ble High Court, 1GMaati. 
But Sir till date, no information has been received so far in this regard, whichn serious 
mental agony. 

Therefore, I request your kind honour once again to kindly look into the matter 
and accord necessary justice to me. 

Thanking you, 

Yours faithfully, 

(D.KUMAR) 
Research Associate 
A1CRP On Rodent Control 

a 	 Divisio of Entomology 
ICAR Research Complex, Umiam 
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REMINDER -2 

F.No. RC/AG/Rodent/PF/F-26 
	

Dated 27 November 2002 

To, 
The Director 
ICAR Research Complex for NE!-! region 
Umiain 

('lhrougl P0 j)Cl cluti tel) 

Sub.: Implementation of the judgement of JIon'ble High Court Iii OA No. 5864/98 

Sir, 
In reference to the subject cited above, I have the honour to draw your kind 

attention towards my prayer dated 1 1.09.2002 and 07.11.2002, wherein I requested your 
kind authority for the implementation of the judgement of Hon'ble High Court, 
Guwahati. But Sir, so far I have not received any communication in this regard, which 
resulted in serious mental agony. 

Sir, I would like to draw your personnel kind attention towards paui 4 or the 

Judgcment (Copy of the Judgement is eiicloscd), which is scllcxplanatory 
1, therefore, once again request your kind honour to kindly look into the matter 

personally so that the Judgement of Hon'blc Iligh Court is implemented at an early date 
and necessary justice is given to mc. 

Thanking you, 

Yours faithfully, 

(l),KUMR) 
Enid: As above 
	 Research Associate 

A1CRP On Rodent Control 
Division of Entomology 
ICAR Research Complex, Umiam 

- 


